ITEM NO.42 COURT NO.9 SECTION XI

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition for Special Leave to Appeal (C) No.21880/2014

(Arising out of impugned final judgment and order dated 17/04/2014
in WP No.719/2003 passed by the High Court Of Judicature at
Allahabad, Lucknow Bench)

DIRECTOR UP RAJYA KRISHI UTPADAN MANDI PARISHAD
AND ORS Petitioner (s)

VERSUS
AMAR NATH INDUSTRIES AND ORS Respondent (s)
(with appln. (s) for exemption from filing O.T. and interim relief
and office report)

(For final disposal)

Date : 24/04/2017 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE R.K. AGRAWAL
HON'BLE MR. JUSTICE ABHAY MANOHAR SAPRE
For Petitioner(s) Mr. Pradeep Misra,Adv.

Ms. Indu Misra, Adv.
Mr. Suraj Singh, Adv.

For Respondent (s) Mr. Jitendra Kumar,6 Adv.
Mr. Alok Kumar, Adv.

Mr. Adarsh Upadhyay, Adv.
Mr. Siddharth Sengar, Adv.
Mr. Rajiv Yadav, Adv.

UPON hearing the counsel the Court made the following
ORDER

As prayed for, let rejoinder affidavit be filed within four
weeks.

List thereafter.
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